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Q.1. Write short notes on any S(five) of the following, keeping in view of the
Provisions under Patents Act 1970 (as amended) and The Patents Rules,
2003. (Each carries equal marks).

Invention.

h. Request for examination.

-4

¢. Provisional specification.

d. Term of patent.

e. Patent agents.

f. Inter-governmental organization.

2. International application under PCT-.

(15)

Q.2 State True or False (Answer all questions, each ecarries equal marks,
where it is false, give the reason/correct answer).
4. Every application for patent shall be for one invention only,
b. There is a provision under the Patents Act, 1970 (as amende3d) to extend
the term of a patent beyond 20 years.
¢. Application for grant of exclusive marketing rights can be filed at the head
office of the patent office or at the branch office.
Lt is possible to obtain a world patent.
€. Research institutes or organizations can use patents for research purpose
without any liability for infringement.
[.  The register of patent agents is kept at the Patent Office, Kolkata only.
g. [Invention relating to Atomic Energy is not patentahle
h. Every application for patent whether provisional or complete, shall be
made in form 2.
i. For Nationals (natural persons) of India the basic and designation fees are
ceduced hy 75% payable to IR of WIPO.,
- No drawing or sketch, which would require a special illustration of the
nventions, shall appear in the text of the specification itself.

(20)
Q.3 Fill in the blanks (answer all questions, each carries equal murks)

a.  The qualifying marks for each written paper and for the viva voee
examination for Patent Agent shall be Yo and Yo respectively,
and a candidate shall be declared to have passed the examination only if
helshe obtaing an aggregate of % of total marks.

h.  Phe patent agent should pay the continuance fee every year on or hefore
-——in cachiyear.



¢ Application for grant of exclusive mirketing vight should be filed at (he
----------------- e i femy s

d. [ PEA under PCT stands for |

¢ Application for the grant of product patent for drug can be filed under
Heetion of the Patents Act, 1970 {#s amended).

L The date of every patent shall be the date of (he filing of the -——-ecoo .

. fees shall be payable in respect of a patent of addition,

h. The maximum number of designation fees payable under PCT s

i. The basic fee is USD e y if the international application contain not
maore than -————_ sheets,
jo The request for examination of application for patent under section 1113
and rule 24(1) should be filed on form —--- i
(20)

Q.4 Answer any 5 (five) questions  of the following  (Each

carries equal marks),

4. What is Register of Patents

b. Name the PCT fees with the amount an Indian applicant is required to
[Fay for filing an international application for patent under PCT at the
[ atent Office as Receiving Office (RO/IN).

¢.  What is an official Gazette ?

d. A note on the time for putting an application in order of acceptance.

¢. What do yvou understand by the term “Exclusive Marketing Rights ” as
per the Act?

f. A note on the advantage of the PCT,

(15)

Q.5. State the period (including extension if available) under the Patents Act,
1970 (as amended) and/or under the Patents Rules, 2003 for performing the
follywing acts. Quote relevant sections and/or rules and number of the

prescribed form if any with fees. [Answer any 5 (five), each carries equal
marks|

4. For filing a request for examination of an application for patent.

b. Tor a request for termination of compulsory licence,

e. Jor filing an opposition to the grant of 2 patent after acceptance of the
complete specification notified in the Official Gazette.

d. Foran application for the restoration of g patent,

€. Tor declaration as to inventorship of the invention.

F.- For a request for sealing a patent,

(15)
Q.6. Fill in the blanks. (Answer all, cach carries ciual marks)

. The fee for filing a complete specification after provisional
specilication is I3, 750/ No Fee £.3,000)

b. Forapplication for registration as a patent agent under rule 109 or
B B ) £ 4T (1,000 /200 ¢ SO0

¢. For transmittal fee for the international application for patent under
PCT, the simount of fees in rupees for natural person(s)is Ry, coaoco i

(750 / 1,000 / 1500}



For application for perniission for iapplying a patent outside India for

other than natural PEYSON(s) is RS, —cec . (1,000 / 1,500 / 30001
Full form of EPO is g
Full form of ISA wnder PCT i oo oo .

For filing an extension of time for one month for filing a complete
specification under see 9(1) by a natural person is Rs.........
(250 7500 / 1,000

i The fees for filing a declaration as to inventorship under rule 13(6)

15 RS, eeemeeee (750 / No fee [ 3,000)
The fees for filing a statement and undertaking under section 8

1S IS, s - (750 / No fee 7 3,000)
The term of every patent granted after the commencement of the
Patents (Amendment) , Aet 2002 shall be - years.

(7114 /20)

(15)

(TOTAL PAGES -3)
(End of the document)



The Patents Act, 1970
Qualifying Examination under Section 126 of the Patents Act, 1970
{(As amended and along with the Patents Rules, 2003)
Livafting and interpretation of Patent specifieation and other Documents.
(All questions are Le answered)
(Marks of cach question are indieated at the end of the fuestion)

NOVEMBER, 2003

Paper - 11

Time -2 % Hours

Total Marks - 100

Q. L. Answer any 5 (five) questions (each question carries equal marks)

i)

b)

c)

a)

Your client’s application for P

atent bas been filed on April 01, 2003. Now
due to introduction of section

11B, a request for examination is necessary 1o
¥ - - " " =

proceed further with the application, morcover publication
under section 11A is also due. In view of

10 your client with the information about

of application
the above write an intimation letter
virious proceedings under the Aet.

Your client, a pharmaceutical company from Mumbdi who has filed an
ipplication for Patent under Section 5 (1) of the Act, is now accepted and
1otified in the official Gazette. The term of patent is now 20 years from the

date of filing in place of 7 years from the date of patent. Advise your client
tbout the information and further requirements.

Your associate from Canada informs you that their client is interested in
tling a national phase upplication for patent in India. Advise your associate
regarding requirements of the Patent Office for filing the same in India,

“Cour client M/s. ABC a partnership firm whose
dabbar and Mr, Chunilal, 75, Cross road, Mumbai informs you that they are

interested in filing an international application for patent under PCT as first
filing, Advise you client regarding the time period, various fees, necessary
documents and other requirements under PCT for filing the same. 2

partners are Mr. Amar, Mr,

You have reccived the first statement of objections from the Patent Office for
«pplication for Patent of your client stating amongst other objections that
“the alleged invention relating to atomie cnergy is not patentable under
seetion 4 of the Act”. Write a Yetter to your client explaining the
consequences thereof and further actions, which You are likely to take on the
sanie.

o

Your client Mr. K.K. Rao from Hyderabad informs you that he wishes to file
@n application for patent outside India and cnquires about the procedure for

Chtaining prior permission of the Govt. of India. Write a letter advising yvour



client explaining about (e veitroduction of (he s
20.05.2003 by the Patents (Amendment) Act,
with aetivn to be tilcen,

cetion 39 witll effect from
2002 and the contents thereol,

(35)

Q.2. Your client “SONJA Il\'CGRI’URATED"
Laws of (e Slitle o
Minnesot 77, USA

i corporation and existing under the
I Minnesoty, USA, of 251 Outer Roud, Miuuunpuiiﬁ.
Fequests you o send General Power of Authority
(GPA) under the Patents Act,1970 for hig authorization for protecting all of
their inventions on

your name. Prepare the required GPA under the Act, you
may send to your client.

(15)

Q. 3. Your client M/S XYZ limited, 2-5 Kasumigaseki 3-chome, Chiyoda-KU,
Tokyo, a Japanese company, furnishes the following information:
Our R & D unit has developed an improved process f

dialkyl-25imidazolidinone (DMI) which is a very useful substance as g polar

Ll
ent and forms complex with many inorganic salts, The product
OMIis an excellent solvents for various high molee

ular weight substances and
Also used as solvent for many organic reactions,
The production of 2-imidazolidinone by reacting cthylenediamine with upea |y
+0 far been industrially possible, but it is not casy to dialkylate 2-
imidazolidinone into l,3—di:1lkyi-E-Emidnzﬂlidinﬂnc. Further in the case af the
Production of DM by reacting N,N'-d

Emcthy!ath}'lcne:liamine with urea, yield
is s0 low that the process has been commercially unsatisfactory,
The product is represented by the formula;

i
(J:H.;__ NL‘H“‘C .
—0
CH; — N =
|
R

a5

i

Yihere R FeEpresenis ‘—{_:H.}, -C;H.&, *C_}H? or —Cq”g

30 the object of the invention is to provide improved process for producing 1,3-
dialkyl-2-imidazolidinone directly from N,N"-dimnthyluthylenudiaminc and
urea with a high yield having prolific commercial productivity.

A specimen example of the process js given below,
imited (o tht only,

Example: '

but the invention js ot



o 2 300 ml steel ditochiveswepe fed Nfr\'irlinmlh
88.1p, 1.0 wmol) and ureg (O L, 1.0 mel), The pes
Ipto 210"C uniformly oyer about 30 minytes and reaction way ciarried out yt
the femperature for 3 hours, Tl Pressure inside (e system reached 14.5
Eglem ™G g (e highest pressure. After completion of the reaction, the reaction
Huid was distilled and about 2/3 of 110 quantity of DMI was distilled off,
Lrystils deposited iy the still vesidye wis filtereg oIty followed Ly suceessively
Cistilling the (il1paqe to obtain 3 pM| Traetion (192.74) living 4 purity of
99.5% according to gas chrmn:ttugr:lphy (yield: 80.84%,)

j'II:“]}'h‘IH:IIjilnliIIL‘
LClion (empery gy e WIS ruised

All the above relevant featureg of the invention stated should pe Protected by
Pitent in single application,

Uraft » complete specification for the process of above saig invention {o be
liied in Indig, ;

OR

Your client M/S ABC limited, Iy Stadtsfeld 90, 4370 Dorsten
Company, furnishes the !'uIIm'ring information:
Our company has invented 4 new aerating dey
purpose of floatation of coal and other materjys requiring this king of
processing. It is known that the device of this type are used for floatation in
order to separate the solid particles in 4 slurry from one another. :

» 8 German

iee for liquid to pe used for the

The solid particles which are less easily wetteqd become attacheg to air bubble
which are generated s acrating devices by means of gasifiers
reactors. The solig particles attached to the air bubbles are usually discharged
over the edge of tle Separating or floatatign vessel. T facilitate the attachment
of solid particles to the air bubbles during floatation, it js desirable to keep the
size of air bubbles as smalj as possible in all the aeration devices which results

in ligh consumption of “iiergy and having loyw degree of selectivity for the
attachment,

» Injectors or

The invented deyiee dispenses with he above disadvantuges. The acration
device as per ¢he invention allpws higher degree of selectivity and in the
Process the specific CACrgy consumption is reduced,
The inventive deviee i$ illustrated in the Fig.1 of the drawing in which:
Reference letters represent as under:

Bk Lonneeting flange to slurry line. )
b thstribution cone, :

i lower purt of (he housing,

ool ntir chamber with annular air gutler,

N thnge.

i e dispersing Alape.



7o aupper part ol the housing,

8. hielieal fin fop rotational Moy,

':j......IIUhHHg teviee.

L0, ..eentrql seetion,

. annulyy clhannel,

12, exit Point from the housing,

13....spucer Fings 1o vary g4p width of air guler, '

Q....inlet dizimeter of the acration deviee,

Qz.....mu.ﬂmum dizunerer ol distribution cone,

Qi.....constang gap width,

The derating deviee of the invention is jp the form of gy annular injector
hav ng 4 housing (lower Part-3 and upper part-7) through which the liquid
Hows and in whiel 4 central section (10) with fins is arranged to form ap
annilar channel (LI} together wigy the housing. The annular channel leads to
air outlet (4) loeated in the wall of housing; the cross section of the annulay
char nel s mrrowest at the point of air outlet openings whicl abruptly widens
and merges intg the mixing angd dispersing stage of the device extending up to

the cutlet from the housing,

The speciality of the invention lies with the fact that the fins attached to the
central section or to (e upper section of t)he housing Superiniposes a rotations]
flow on the axjyj flow of the slurry-air mixtyre which in turn s advantapeous

in f:lcilitating the attachment of the particles of solids to the air bubbles
leading to reduction iy CHETRY consumption,

Draft a complete specification, for Your eiient ipc

luding statement of claims
(draw ing enelosed),

@30)
( TOTAL PAGES — 5, INCLUDING THE DRAWING )

(End)



